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THE HONBLE SHill T.CHANDRASEKHAR REDDY 

THE HON'BLE SHRI H.RAJENDRA PRASAD 

MEMBER (J) 

MEMBER (A) 



O.A. 203/92 	 Dt. of Decision 	16.3.94 

ORDER 

As per Hon'ble 5hri T.Chandrasekhara Reddy,[lc-mber (Judi.) 

This is an application filed under section 19 

of the Administrative Tribunals Act to direct the respondents 

1 to 5 to review the select lists of Indian Forest Service 

Officers of the years 1985,1986,1987 and 1988 duly considering 

the names of the applicants after preparing a valid interse 

seniority list and pass such other order or orders as may 

deem fit and proper in  the circumstances of the case. 

We have heard today Mr. M.P. Chendra Mouli counsel 

for the applicant and Mr. N.R.Devaraj standing counsel for the 

re5P01den.t5  1 and 2  and Mr. Panduranga Reddy standing counsel 

for the respondents 3,4, and 5. 

During the course of the hearing of this DA 

it was brought to our notice that the issue relating to 

intersec seniority in, between the applicants herein and 

respondents 5  to 8 in the posts of Assistant Conservators of 

Forests is pending before State Administrative Tribunal. 

The applicants herein had been directly appointed as 

Assistant Conservator Forests whereas respondents 6 to.! 

had been promoted to the post of Assistant Conservator of 

Forests from the posts of Rangers. The dispute regarding 

inter35  seniority in between the applicants and repondents 

6 to 8 is not%tt resolved by the State Administrative Tribu 

So in vieu of this position Mr. Chandra liouli counsel for th 

applicant made a submission before this Tribunal that he may 
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be permitted the withdraw, this OR, with psrmion.to  file 

a fresh OR on the very same cause of action this OR had been 

filed as and when need arises. In view of the submission 

made by Mr. Chandra Mouli counsel for the applicant, we 

pormit the applicant to withdraw from the OR and we dismiss 

the (JR as withdrawn. Fwrthsr we permit the applicants to 

file a fresh OR on the jery same catusr  of action this OR 

had been riled in accordance with law as and when the seniority 

list determining the interse 5 aniority of the applicants and 

respondentS 6 to B is prepared by a  competantn, authority and if 

the same gives rise to cause of action to file Oh for the 

same reliar as in this OR. 

L  L 
AJEA 

MEMBER(RDMN. ) 

(6 t1A-t 

Dated :The 15th March 1994. 
(Dictated in Open Court 

T. 	CHANDRAS C K H A A RED Dy) 
MEMBER (JtJOL. 

	

apr 	 Deputy Registrar(Judl&) 

Copy to:— 
Secretary to Govt., Dept. of Personal Affairs, Unions? 
India, Ministry of Home Affairs, Central Secretariat, 
New De1hi-1.-----__.. 
Secretary, 6hclpr House,'Union Public Service Commissio—
New Del h i. 

	

3 	Chairman, Selection Committee constituted under Rule 3 
of the Indian Forest áarvice(Appointmant by Promotion) 
Regulation, 1966, Secretariat Buildings, Hyd. 
Pri. Secretary to Govt., Energy, Forest, Environment 
Scienthe and Technology Dept., Stats of A.P.Secretariat,H 
Principal Chief Conservator of Forests, Govt. of A.P.Hyd-

5t One copy to Sri. NLP.Cnandramouli, advocate, CAT, Hyd. 
?. One copy to Sri. N.R.Devaraj, Sr. CGSC for(R-1&2), CMT,H-
8. One copy to Sri. 0.Panduranga Reddy, Spl. counsel for AP 
90 One copy to Library, CAT, NyU, 
10. One spars copy. 
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